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Minutes of 473rd SEAC Meeting State Level Expert Appraisal Committee meeting 
held from 06/06/2024 to 06/06/2024

MoM ID: EC/MOM/SEAC/487663/6/2024

Agenda ID: EC/AGENDA/SEAC/487663/6/2024

Meeting Venue: Panagal Maaligai

Meeting Mode: Hybrid

Date & Time:

06/06/2024 11:00 AM 06:00 PM

1. Opening remarks

The 473rd meeting of the State Expert Appraisal Committee (SEAC) held on 06.06.2024 

(Thursday) at SEIAA Conference Hall, 2nd Floor, Panagal Maligai, Saidapet, Chennai 600 015 for 

consideration of Mining Projects.

2. Confirmation of the minutes of previous meeting

The minutes of the 472nd SEAC meeting held on 31.05.2024 were circulated to the Members in 

advance and as there were no remarks, the Committee decided to confirm the minutes. 

3. Details of proposals considered by the committee

  

3.1. Agenda Item No 1:

3.1.1. Details of the proposal

Ordinary Earth Quarry of Thiru. R.Boopalan by BOOPALAN R located at THIRUVALLUR,TAMIL NADU

Proposal For Mining EC Under 5 Ha

Proposal No File No Submission Date Activity 
(Schedule Item)

Date: 20/06/2024

Day 1 -06/06/2024

Government of India
Ministry of Environment, Forest and Climate Change

(Issued by the State Level Expert Appraisal 
Committee(SEAC), 

TAMIL NADU)
***
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information/monitoring reports.

1
4.

The above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention & Control of 
Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment (Protection) Act, 
1986, Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 and the Public 
Liability Insurance Act, 1991 along with their amendments and Rules and any other orders passed by the Hon'ble 
Supreme Court of India / High Courts and any other Court of Law relating to the subject matter.

1
5.

The proponent shall abide by all the commitments and recommendations made in the EIA/EMP report and also 
that during presentation to the SEAC. All the commitments made on the issues raised during public hearing shall 
also be implemented in letter and spirit.

1
6.

Compensation of the land acquired for the project shall be settled as per the R&R Policy. Adequate facility of 
drinking water, plantation and other social amenities should be provided to established R&R villages.

1
7.

Persons of nearby villages shall be given training on livelihood and skill development to make them employable 
with its proper records.

1
8.

The illumination and sound at night at project sites disturb the villages in respect of both human and animal 
population. Consequent sleeping disorders and stress may affect the health in the villages located close to mining 
operations. Habitations have a right for darkness and minimal noise levels at night. PPs must ensure that the 
biological clock of the villages is not disturbed; by orienting the floodlights/ masks away from the villagers and 
keeping the noise levels well within the prescribed limits for day light/night hours

 

3.6. Agenda Item No 6:

3.6.1. Details of the proposal

T.Babu Rough stone quarry project at Deevattipatti Village, Kadaiyampatti Taluk, Salem District by THANGA
VEL BALU located at SALEM,TAMIL NADU

Proposal For Fresh ToR

Proposal No File No Submission Date Activity 
(Schedule Item)

SIA/TN/MIN/431246/2023 10864 05/06/2024 Mining of minerals (1(a))  

3.6.2. Project Salient Features

null

3.6.3. Deliberations by the committee in previous meetings

N/A

3.6.4. Deliberations by the SEAC in current meetings

The SEAC noted the following:

1. The Project Proponent, Thiru.T.Balu has applied for Environmental Clearance for the Proposed 

Rough stone quarry lease over an extent of 1.00.0Ha at SF.Nos. 146/2 (Part) of Deevattipatti 

Village, Kadayampatti Taluk, Salem District, Tamil Nadu.
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2. It is a Government Poramboke land.

3. The proposed quarry/activity is covered under Category “B2” of Item 1(a) “Mining Projects” of 

the Schedule to the EIA Notification, 2006.

4. Earlier, the PP has obtained Environmental Clearance from EC: Lr. No. DEIAA-

DIA/TN/MIN/19036/2018-SLM-EC.No.65/2018, Dated: 05.12.2018 for the period of 10 

years.

5. Date of Lease execution: 20.07.2019.

6. Date of application for the Reappraisal: 17.01.2023

7. The proposed quarry/activity is covered under Category “B2” of Item 1(a) “Mining Projects” of 

the Schedule to the EIA Notification, 2006.

Now the proposal was placed in the 473st SEAC meeting held on 06.06.2024. Based on the 

presentation and details furnished by the project proponent, the Committee noted the following in the 

matter of dealing with the Environmental Clearances granted by the erstwhile DEIAAs:

1. The MoEF & CC have issued an OM {F.No.IA3-22/11/2023-IA.III (E 208230)} dated 07.05.2024 

has categorically informed that

“…based on the representation requesting for extension of time period provided in the OM 

dated 28.04.2023 mentioned above, the Ministry vide OM dated 15.03.2024 extended the 

time period for re-appraisal of ECs issued by DEIAA by a further period of six months till 

27.10.2024….”

“…In view of the above direction of Hon’ble National Green Tribunal, it is hereby directed 

that continuance of mining all over India under mining leases executed on the basis of ECs 

granted by DEIAA after 13.09.2018 is prohibited with the exception in respect of cases 

where ECs granted by DEIAA for such mining leases have been reappraised and found 

valid by SEIAA or fresh ECs have been granted by SEIAA…”

Accordingly, based on the MoEF & CC O.M F.NO.IA3-22/11/2023-IA.III (E208230) dated 7th May, 

2024, the Environment Clearances granted by the DEIAA dated. 05.12.2018 stands invalidated and 

revoked.

However, this proposal is eligible for reappraisal, vide S.O. 1807 (E) dated 12.04.2022 subject to 

availability of project life as laid down in the Mining Plan (or) Scheme of Mining duly approved and 

renewed by the competent authority and mineable reserves.

However, during the reappraisal, the Committee decided to call for the following details from the project 

proponent to consider the proposal for appraisal:

i) The proponent shall furnish a letter from the AD (Mines) giving the details of the period in which 

the mining operations were stopped and present physical conditions of the mine including any 

violations carried out by the PP in the proposal under consideration.

ii) The project proponent shall submit a Certified Compliance Report for the previous EC obtained 

from DEIAA dated.05.12.2018.
On receipt of the same, further deliberations shall be done.  

3.6.5. Recommendation of SEAC
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2. a time bound manner shall implement these conditions.

1
3.

The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. The project authorities 
should extend full cooperation to the officer (s) of the Regional Office by furnishing the requisite data / 
information/monitoring reports.

1
4.

The above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention & Control of 
Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment (Protection) Act, 
1986, Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 and the Public 
Liability Insurance Act, 1991 along with their amendments and Rules and any other orders passed by the Hon'ble 
Supreme Court of India / High Courts and any other Court of Law relating to the subject matter.

1
5.

The proponent shall abide by all the commitments and recommendations made in the EIA/EMP report and also 
that during presentation to the SEAC. All the commitments made on the issues raised during public hearing shall 
also be implemented in letter and spirit.

1
6.

Compensation of the land acquired for the project shall be settled as per the R&R Policy. Adequate facility of 
drinking water, plantation and other social amenities should be provided to established R&R villages.

1
7.

Persons of nearby villages shall be given training on livelihood and skill development to make them employable 
with its proper records.

1
8.

The illumination and sound at night at project sites disturb the villages in respect of both human and animal 
population. Consequent sleeping disorders and stress may affect the health in the villages located close to mining 
operations. Habitations have a right for darkness and minimal noise levels at night. PPs must ensure that the 
biological clock of the villages is not disturbed; by orienting the floodlights/ masks away from the villagers and 
keeping the noise levels well within the prescribed limits for day light/night hours

 

3.3. Agenda Item No 3:

3.3.1. Details of the proposal

T.Babu Rough stone quarry project at Deevattipatti Village, Kadaiyampatti Taluk, Salem District by THANGA
VEL BALU located at SALEM,TAMIL NADU

Proposal For Fresh ToR

Proposal No File No Submission Date Activity 
(Schedule Item)

SIA/TN/MIN/431246/2023 10864 05/06/2024 Mining of minerals (1(a))  

3.3.2. Project Salient Features

null

3.3.3. Deliberations by the committee in previous meetings

Date of SEAC 1 :06/06/2024 
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Deliberations of SEAC 1 :

The SEAC noted the following:

1. The Project Proponent, Thiru.T.Balu has applied for Environmental Clearance for the Proposed 

Rough stone quarry lease over an extent of 1.00.0Ha at SF.Nos. 146/2 (Part) of Deevattipatti 

Village, Kadayampatti Taluk, Salem District, Tamil Nadu.

2. It is a Government Poramboke land.

3. The proposed quarry/activity is covered under Category “B2” of Item 1(a) “Mining Projects” of 

the Schedule to the EIA Notification, 2006.

4. Earlier, the PP has obtained Environmental Clearance from EC: Lr. No. DEIAA-

DIA/TN/MIN/19036/2018-SLM-EC.No.65/2018, Dated: 05.12.2018 for the period of 10 

years.

5. Date of Lease execution: 20.07.2019.

6. Date of application for the Reappraisal: 17.01.2023

7. The proposed quarry/activity is covered under Category “B2” of Item 1(a) “Mining Projects” of 

the Schedule to the EIA Notification, 2006.

Now the proposal was placed in the 473st SEAC meeting held on 06.06.2024. Based on the 

presentation and details furnished by the project proponent, the Committee noted the following in the 

matter of dealing with the Environmental Clearances granted by the erstwhile DEIAAs:

1. The MoEF & CC have issued an OM {F.No.IA3-22/11/2023-IA.III (E 208230)} dated 07.05.2024 

has categorically informed that

“…based on the representation requesting for extension of time period provided in the OM 

dated 28.04.2023 mentioned above, the Ministry vide OM dated 15.03.2024 extended the 

time period for re-appraisal of ECs issued by DEIAA by a further period of six months till 

27.10.2024….”

“…In view of the above direction of Hon’ble National Green Tribunal, it is hereby directed 

that continuance of mining all over India under mining leases executed on the basis of ECs 

granted by DEIAA after 13.09.2018 is prohibited with the exception in respect of cases 

where ECs granted by DEIAA for such mining leases have been reappraised and found 

valid by SEIAA or fresh ECs have been granted by SEIAA…”

Accordingly, based on the MoEF & CC O.M F.NO.IA3-22/11/2023-IA.III (E208230) dated 7th May, 

2024, the Environment Clearances granted by the DEIAA dated. 05.12.2018 stands invalidated and 

revoked.

However, this proposal is eligible for reappraisal, vide S.O. 1807 (E) dated 12.04.2022 subject to 

availability of project life as laid down in the Mining Plan (or) Scheme of Mining duly approved and 

renewed by the competent authority and mineable reserves.

However, during the reappraisal, the Committee decided to call for the following details from the project 

proponent to consider the proposal for appraisal:

i) The proponent shall furnish a letter from the AD (Mines) giving the details of the period in which 

the mining operations were stopped and present physical conditions of the mine including any 

violations carried out by the PP in the proposal under consideration.

ii) The project proponent shall submit a Certified Compliance Report for the previous EC obtained 
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from DEIAA dated.05.12.2018.
On receipt of the same, further deliberations shall be done.  

 

3.3.4. Deliberations by the SEAC in current meetings

The SEAC noted the following:

1. The Project Proponent, Thiru.T.Balu has applied for Environmental Clearance for the proposed 

rough stone quarry lease over an extent of 1.00.0Ha at SF.Nos. 146/2 (Part) of Deevattipatti 

Village, Kadayampatti Taluk, Salem District, Tamil Nadu.

2. It is a Government Poramboke land.

3. The proposed quarry/activity is covered under Category “B2” of Item 1(a) “Mining Projects” of 

the Schedule to the EIA Notification, 2006.

4. Earlier, the PP has obtained Environmental Clearance from EC: Lr. No. DEIAA-

DIA/TN/MIN/19036/2018-SLM-EC.No.65/2018, Dated: 05.12.2018 for the period of 10 

years.

5. Date of Lease execution: 20.07.2019.

6. Date of application for the Reappraisal: 17.01.2023

Now the proposal was placed in the 473st SEAC meeting held on 06.06.2024. Based on the 

presentation and details furnished by the project proponent, the Committee noted the following in the 

matter of dealing with the Environmental Clearances granted by the erstwhile DEIAAs:

1. The MoEF & CC have issued an OM {F.No.IA3-22/11/2023-IA.III (E 208230)} dated 

07.05.2024 has categorically informed that

“…based on the representation requesting for extension of time period provided in the OM 

dated 28.04.2023 mentioned above, the Ministry vide OM dated 15.03.2024 extended the time 

period for re-appraisal of ECs issued by DEIAA by a further period of six months till 

27.10.2024….”

“…In view of the above direction of Hon’ble National Green Tribunal, it is hereby directed that 

continuance of mining all over India under mining leases executed on the basis of ECs granted 

by DEIAA after 13.09.2018 is prohibited with the exception in respect of cases where ECs 

granted by DEIAA for such mining leases have been reappraised and found valid by SEIAA or 

fresh ECs have been granted by SEIAA…”

Accordingly, based on the MoEF & CC O.M F.NO.IA3-22/11/2023-IA.III (E208230) dated 7th May, 

2024, the Environment Clearances granted by the DEIAA dated. 05.12.2018 stands invalidated and 

revoked.

However, this proposal is eligible for reappraisal, vide S.O. 1807 (E) dated 12.04.2022 subject to 

availability of project life as laid down in the Mining Plan (or) Scheme of Mining duly approved and 

renewed by the competent authority and mineable reserves.

However, during the reappraisal, the Committee decided to call for the following details from the project 

proponent to consider the proposal for appraisal:

i) The proponent shall furnish a letter from the AD (Mines) giving the details of the period in which 
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the mining operations were stopped and present physical conditions of the mine including any 

violations carried out by the PP in the proposal under consideration.

ii) The project proponent shall submit a Certified Compliance Report for the previous EC obtained 

from DEIAA dated.05.12.2018.

Now the proposal was placed in 510th SEAC meeting held on 14.11.2024.

The PP has submitted the additional details as follows,

Sl.No Additional Details raised by SEAC Reply from PP

1. The Proponent shall Submit a Certified 

Compliance Report for the Previous E

C Obtained.

I have obtained Certified Compliance 

report from the IRO, MoEF & CC, C

hennai Vide Letter No EP/12.1/2024-

25/SEIAA/69/TN/ 1341 dated: 02.09.

2024 The Details of the CCR along w

ith the action taken for the noncompli

ance is enclosed as Annexure – 1

2. The Proponent Shall furnish a letter fro

m the AD (Mines) giving the details of 

the period in which the mining operatio

ns were stopped and present physical c

onditions of the mine including any vio

lations carried out by the PP in the prop

osal under consideration.

PP has obtained letter for AD (Mines) 

vide letter no. Roc.No.720/2023/Mine

s-A dated: 26.09.2024.

The PP has made a detailed presentation on the proposed quarry site & operations.

While observing the presentation made by the PP, the SEAC have deliberated the following points:

1. The applied area is a hillock exhibiting elevated terrain with an altitude ranging from 268m to 

264m from the MSL.

2. From Kml , it is has been noticed that habitation/hamlets are located within 300m radius.

Hence, this proposal attracts the following legal implications:

As per the amendment to Tamil Nadu Minor Mineral Concession Rules, 1959 issued vide 

G.O.Ms.No.88 Industries (MMC.1) Department dated 18.10.2002, sub-rule 1-A has been inserted 

to rule 36 which reads as follows:

“(a). No lease shall be granted for quarrying stone within 300 meters (three hundred meters) 

from any inhabited site.”

The terminology of ‘stone’ and ‘inhabited site’ are defined in sub-rule of TNMMCR 1959 as 

follows:

“(ii-a) ‘stone’ shall mean rough stones including khandas, boulders, size-reduced (broken or 

crushed) materials including metal jelly, ballasts, mill stones, hand chakais and building and 

road construction stones other than black, red, pink, grey, green, white or other coloured or 

multi coloured granites or any other rocks suitable for use as ornamental and decorative 
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stones”

(iii) ‘inhabited site’ shall mean a village site or town site or a house site as referred to in the 

revenue records or a house site or layout approved by a Local Body or Town or Country or 

Metropolitan Planning Authority, where the said Body or Authority is created under a statute 

and empowered to approve such an area as a house site or layout area.

Similarly, Rule 36 (1-A) (c) also indicates

3. The following are observed from the structure study report submitted by the PP,

Struct

ure Nu

mbers

Distanc

e & Dir

ection f

rom the 

project 

site

Structure 

Details an

d Usage P

urpose

Type of S

tructure 

Structure

s (Kutch

a/ Brick/ 

Cement/ 

RCC/ Fr

amed Str

uctures)

No. of O

ccupants

Structure 

belongs t

o owner (

Yes/No)

Remarks

1 80m - SE Shed
Sheet & Bri

ck Structure
Nil No

Used to store 

agricultural pr

oducts

2 90m - SE Shed
Sheet & Bri

ck Structure
Nil No

Used for Stora

ge purpose

3
130m - E

ast
Shed

Sheet & Bri

ck Structure
1 No No

Used to store 

agricultural pr

oducts

4
150m - E

ast
Temple

Brick Struc

ture
Nil No

Used to worsh

ip

5
160m - S

outh

Houses & Al

lied Structur

e 7 Houses a

nd 9 Allied s

tructures like 

rest room an

d cattle shed

s

Concrete str

ucture & Sh

eet structur

es

10 Nos No

4 Nos of from 

this occupants 

are working in 

the crusher an

d mines

170m - Sheet Struc Used for Stora6 Shed 2 Nos No
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West ture ge purpose

7
170m - S

E

Farm House 

& overhead t

ank

Concrete St

ructure
2 Nos No

Occasional sta

ying to mainta

in his Agri lan

d

8
190m - N

orth
Mines Shed

Sheet Struc

ture
3 Nos

Used to store 

mines equipm

ent

9
190m - S

E

Farm House

s

Concrete St

ructure
3 Nos

1 person stayi

ng regularly to 

maintain the h

ouse

10
190m - S

W
House

Concrete St

ructure
2 Nos

Mines supervi

sor & technici

an staying in r

ental basis

11 200-NE Shed
Sheet Struc

ture
-

Used to store 

agricultural pr

oducts

12
250m - N

E

Storage She

d

Sheet & Bri

ck Structure
-

Used for Stora

ge purpose– N

o Stay

13
240m - E

ast
Farmhouse

Concrete St

ructure
3 Nos

Used to store 

agricultural pr

oducts

14
260m – E

ast
Farmhouse

Concrete St

ructure
2 Nos No

Used to store 

agricultural pr

oducts

15
270m - E

ast
Farmhouse

Concrete St

ructure
3 Nos No

Used to store 

agricultural pr

oducts

Besides the above, the SEAC noted from the following extracts of the Judgement pronounced by the Honorable 

MR.JUSTICE G.R.SWAMINATHAN vide the cases pertaining to W.P.(MD)No.18575 of 2019 and 
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W.P.(MD)No.13406 of 2020,

“……Mountains, forests, hills, hillocks and rivers are Nature's gifts and it is the duty of the Government and 

the administration to ensure that they are preserved for future generations. This principle of inter-

generational equity has been highlighted in a catena of cases. At the same time, we cannot lose sight of the 

harm caused to the present generation…..”

“……When we speak of the right to environment, it means that one has the right to retain the advantages 

and benefits conferred naturally on the environment. It must be conceded that no right can be enforced 

absolutely. Need may often arise to balance the said right with the right to development. But then the onus 

lies on the executive to demonstrate that there is a need to subordinate the right to environment to the right 

to development…..”

“……it has been contended that the land in question is a poramboke and that the mining activity will not 

have any adverse impact on the surroundings. This justification is absolutely insufficient. Poramboke land 

cannot be arbitrarily given away for private exploitation by the Government……”

Further, the SEAC have observed from the photographs enclosed in this minutes clearly show that a substantial part of 

the hillock had already been blasted away. Further the SEAC understood that permitting quarry operations to continue 

any further would lead to its total destruction of an important feature of the area.

Therefore, from the presentation made and documents submitted by the PP, the SEAC after having the detailed 

discussions and deliberations, decided not to recommend the proposal for Environmental Clearance.

3.3.5. Recommendation of SEAC

Not Recommended

 

3.4. Agenda Item No 4:

3.4.1. Details of the proposal

K. Rajkumar, Rough stone and Gravel Quarry Project over an Extent of 1.24.1ha of Patta land in S.F.No. 380/2(
P) of Peedampalli Village, Sulur Taluk and Coimbatore District, Tamil Nadu State. by KRISHNASWAMY RAJ
KUMAR located at COIMBATORE,TAMIL NADU

Proposal For Fresh EC

Proposal No File No Submission Date Activity 
(Schedule Item)

SIA/TN/MIN/459734/2024 10658 20/03/2024 Mining of minerals (1(a))  

3.4.2. Project Salient Features

10658/2024 B2

File No
SIA/TN/MIN/459734/2024,

Dated: 24.01.2024

Category
1(a)

Sl. No Salient Features of the Proposal
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THIRU. A.R. RAHUL NADH,
I.A.S.,
MEMBER SECRETARY

 STATE LEVEL ENVIRONMENT
IMPACT     ASSESSMENT
AUTHORITY-TAMILNADU
METROS (CMRL), 9th Floor,
No.327, Anna Salai,
Nandanam,
Chennai - 600 035.

                                   

 

 

 

Letter No. SEIAA-TN/F.No.10864/2024 dated:   05-06-2025
To

Thiru.T Balu, 
S/o. Thangavelu,
No.245, Arthanary Goundar Street,
Meyyanur,
Salem District -636 004

Sir,
Sub:SEIAA-TN – Proposed Rough stone quarry lease over an extent of

1.00.0Ha at SF.Nos. 146/2 (Part) of Deevattipatti Village,
Kadayampatti Taluk, Salem District, Tamil Nadu - under 1(a) Mining
projects of the schedule of the EIA Notification, 2006 – Not
recommended - Closed and Recorded – Intimation-Regarding.

Ref: 1. Online Proposal No. SIA/TN/MIN/431246/2023, Dated:
05.06.2024

2. Application for Environmental Clearance Dated: 09.05.2024
3. Minutes of the 473rd  Meeting of SEAC held on 06.06.2024
4. Proponent reply dated: 03.10.2024
5. Minutes of the 510th  Meeting of SEAC held on 14.11.2024
6. Minutes of the 774th  meeting of SEIAA held on 27.11.2024
7. Rejection letter issued Vide EC Identification No.

EC23C0108TN5871605N, dated 29.11.2024.
8. Representation letter given to the SEIAA for the re-

consideration on 16.12.2024
9. Minutes of the 792nd  meeting of SEIAA held on 03.02.2025

10. Personnel hearing at SEIAA held on 03.03.2025
11. Minutes of the 799th  meeting of SEIAA held on 03.03.2025

DOECC/779/2025-MS-SEIAA I/259759/2025

100



12. Proponent's reply dated:15.03.2025
13. Minutes of the 805th  meeting of SEIAA held on 03.04.2025
 

I invite your kind attention to the references cited above, wherein you
have submitted an application seeking Environmental Clearance for the
proposed rough stone quarry lease over an extent of 1.00.0 Ha at S.F.
No. 146/2 (Part) of Deevattipatti Village, Kadayampatti Taluk, Salem
District, Tamil Nadu.

Your proposal was rejected vide ref.5th, 6th & 7th cited.

Subsequently, you have given a representation to re-consider your
rejected proposal vide.8th cited.

Your request was placed in the 792nd Authority Meeting held on
03.02.2025. After further discussions, the Authority resolved to conduct
a personal hearing for on 03.03.2025 at 11:00 A.M.

Accordingly, you attended the personal hearing on the scheduled date.
During the personal hearing, it was observed that no new or additional
documents were furnished to support reconsideration. However, you
requested further time to submit the necessary documents. In view of
this, the Authority granted 15 days for the submission of additional
documents and deferred the decision.

Subsequently, a reply was received from you vide ref.12th cited. Your
reply was placed in the 805th Authority Meeting held on 03.04.2025.
Upon reviewing the documents submitted by you, the Authority
concluded that dwelling units and houses are located within a
300-meter radius of the proposed site. After detailed deliberations, the
Authority again decided to reject the request for Environmental
Clearance.

In light of the above, it is hereby informed that your
representation received vide ref.8th cited is rejected for the
aforementioned reasons and is hereby closed and recorded
accordingly.

                                                                                     
A.R RAHUL NADH IAS.
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